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Applicant setks promotion in BCR Scheme
with effect from the date his juniors vere Drcmoted “““

with arrears and interest thereonsd

24 Applicant;s counsel places reliance on order
dated 71391 (Annexuse<D) in which his neme is shoun -
abow one Shri Lajja Ram Shamma’ and claims that

his name should likewise be above Shri Lajja Ram

shamma in the promota‘.oh order dated 15:11%94 -(I\.nnexure-é)]
B! Heard both partiesy
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< At the outsetj there is nothing to establish

that the 2foresaid order dated 747491 contains the

names in order of senioritys It merely p romo tes

those officials who had completed 26 years of soriice

‘or more to the next higher scale of R:MO00=2060 in

the BCR Scheme™ Applicent having adnitteedly been
transferred from Rajastha_lﬁ circle to Delhi Circle

at. his Owé‘ I‘Bques'b}ranked junidr 0 2ll pemanegg

and temporaty Mechanics in Delhi Telephomes on

his assumption of charge as Mechanic, 02l hi felephofﬁ :

and his name was therefore not considered for
promotion against 10% quota posts in Group IV under
BCR Scheme in the -pay scale of R2000-3200 as his
name did not come within the zone of considerationtl
5:3 The DA warrants no interferences It is

dismissedi No costd
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